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M~. K.L.Thawani- caunsel for applic•nt. 

Heard, the learnad couns•l for the 

Qpplicant. rather of Ashok Kumar & husband 

of Smt. Chandra Ksnta expirmd mn 30.7.1989. 

AshDk Kumar submitted Qn applicatisn f~r 

appointment on compassionsta ground which 

was rejected by the Suparintendmnt of Past 

Officas en 13.8.90 vide Annexure. A/13, ~nd 

the copy of tne same was ill so s11nt tc Ashak 

Kumar. There&ftor, Ashok Kumar submit ted an 

appeal to the Chief Pest Mlil.star Rajasthan .. 
Circle, theugh there is no prsvi-s~on fer 

appeal. However, it was censiderad a repra-

santt~tion and tho samo was r'~,ajmcta.a on· 20th Osc.91. 

ror tho first tima Smt. Ch&ndra Kanta 

applied to his excilency the Pre~idant of India 

vide Annexure.A/16 dated 24.1.1992. 

Applicant submits that the delay in 

filing the application for compassionute appeintment 

may kindly be condoned. 

It will not be out of place hero that 

Smt. Chandra Kanta file tha applic~tion befera 

his excilency the Prasident directly in Jan,1992 

and prior to that she has not filed the application 

fer appointment to any of the Quthoritias. The 

application should have been filed to the competent 

autherity or the appointing QUthority. Th~ s~me has 
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not boon filed by Smt. Candra Kanta. The spplicetioo . ,. 

of Ashok Kumar has already been rejoctad aarlior 

and Smt. Chandra K~nta cannot be allowed to 

file this O.A. after the expiry of more than 

4 years of the death or her husband. Tho ~pplication 

for condonation of delay as wall as the O.A. stands 

rojected • 
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